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ORAL ORDER
Pronounced by Hon'ble Mrs. Jasmine Ahmed, Member(J)
Heard Mr. T. Ashok Raj for M/s R. Malaichamy, Counsel for applicant and
Mr. M. Kishore Kumar, Counsel for Respondents. The applicant has filed this OA
under section 19 of the Administrative Tribunals Act, 1985 seeking the following

reliefs:-

“1. To call for the records of the 4™ respondent pertaining to his orders
which is made in No. E/Misc/dlgs dated 15.06.2018 and set aside the same;
consequent to

2. direct the respondents to declare the applicant is not a new entrant but
his service including GDS service covered under old pension scheme for all
purpose i.e., Old Pension Scheme under CCS (Pension) Rules 1972; consequent
to,

3. direct the respondents to refund the amount recovered from his
monthly wages towards pension contribution under new pension scheme; and

4. To pass such further or other orders”

2. It is the contention of the learned counsel for the applicant that the applicant
gave representation dated 21.05.2018 to declare the GDS service as qualifying
service and to treat the entire service including GDS service of the applicant under
old pension scheme i.e. under CCS (Pension) Rules 1972. He also contended that
vide letter dated 15.06.2018 the respondents had regretted and rejected his case.

3. Learned counsel for the respondents Mr. M. Kishore Kumar informs the
court that the issue is already pending before the Hon'ble Apex Court.

4. Accordingly we feel it is unnecessary to keep this matter pending before this

Court. Hence this OA is disposed of with the direction that the respondents will
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act according to the outcome of the SLP and if it goes in favour of the applicant
they will take necessary steps to implement the order.
5. OA is disposed of at the admission stage. It is made clear that nothing is

commented on the merits of the case.

6. Mr. M. Kishore Kumar takes notice for the respondents.
(T. Jacob) (Jasmine Ahmed)
Member (A) 31.08.2018 Member(J)

AS



